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Heard. Ld. Advocate of the applicant.. None appears on 

behalf of the respondents when the case is taken up for hearing. 

1e find that by this application applicant wantô emend the 

oriinel application bearing No.147 of 1997 by adding some rlief 

in the prayer as sought for in this application. We find that that 

would not change the nature of the 

entitled to amend t e application at any stage of the rroceeding. 

Accordingly, prayer of amendment is allowed and applican re directed 

to file a fresh amended application by incorpoating the pryer as 

sought for in the application with a copy to other side. Registry 

is directed to include the relief by incorporating the same in.the 

original application. 
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